FORM A

PUBLIC ANNOUNCEMENT

[Under Regulation 6 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 201 6]
FOR THE ATTENTION OF THE CREDITORS OF

STATOMAT SPECIAL MACHINES (INDIA) PRIVATE LIMITED

Relevant Particulars
1 Name of Corporate Debtor Statomat Special Machines (India) Private Limited
2 Date of Incorporation of Corporate Debtor 01t January 1992
Authority under which Corporate Debtor is . ; :
3 neaThoratad ] kegistatad Registrar of Companies — Mumbai
Corporate Identity Number / Limited Liability
q .
Identification Number of Corporate Debtor CI: H2B280M HLI092PTCOR46/5
5 Address of the Registered Office and Principal R-719, T.T.C Ind. Area, M.I.D.C, Rabale, Navi Mumbai, Mumbai —
Office (if any) of Corporate Debtor 400701
Insolvency Com nt Date i
6 v menceme ate in respect of 28t November 2025
Corporate Debtor
Estimated date of cl Insol
7 ed date of closure of Insolvency 27 May 2026
Resolution Process
Name and Registratio mber of the Insol
8 Professional agctin asrllnr;:rim ResolutionSO T NameshilieshiDegal
A g IBBI Registration No: IBBI/IPA-001/IP-P00183/2017-18/10362
Professional
N and Bl e Interin Besolistion Address: 708, Raheja Centre, Nariman Point, Mumbai — 400021,
. Professional, as registered with the Board Whaharashtra,
i : Email: ip10362.desai@gmail.com
i i Pvt. 5
Bddesand Bemalloike s vor Headway .Resolut|on anfi Insolve'ncy SerVIce.s vt Ltd
i ’ : 708, Raheja Centre, Nariman Point, Mumbai — 400 021,
10 | correspondence with the Interim Resolution
3 Maharashtra.
Professional X .
Email: cirpstatomat@gmail.com
11 | Last date for submission of claims 12t December 2025
Classes of creditors, if any, under clause (b) of
12 | sub-section (6A) of section 21, ascertained by Not Applicable as per information available with the IRP
the interim resolution professional
Names of Insolvency Professionals identified to
13 | actas Authorized Representative of creditors in Not Applicable
a class (Three names for each class)
(a) REIQYant il a.nd ! Web link: https://ibbi.gov.in/downloadform.html
14 | (b) Details of authorized representatives are . : ) : 0
e e Physical Address: As mentioned against entry no. 1

Notice is hereby given that the National Company Law Tribunal, Mumbai Bench (Court-VI) has ordered the commencement of a
Corporate Insolvency Resolution Process of the Statomat Special Machines (India) Private Limited vide its Order in
C.P.(IB)/488(MB)2025 dated 28th November 2025.

The creditors of Statomat Special Machines (India) Private Limited are hereby called upon to submit proof of their claims on or
before 12t December 2025 to the Interim Resolution Professional at the address mentioned against entry no. 10.

The financial creditors shall submit their proof of claims by electronic means only. All other creditors may submit the claims with
proof in person, by post or by electronic means.

Submission of false or misleading proofs of claim shall attract penalties.

-

Shailesh
Name and Signature of Interim Resolution Professional
Date and Place: 15t December 2025 and Mumbai




